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ORDBR

Learned counsel for the parties are present. Consequent to the directions

dated 15.11.2018 a communication has been duly addressed to the registry, New

Delhi Bench on 19. ll.20l8 and that response in relation to the same is awaited.

Further, in view of the compliance to be made by counsel for both the

parties as directed vide order dated 15.11.2018, Learned counsels for both the

parties seek for some time to comply with the said order, let the same be complied

with, within a period of three weeks from today. Post the matter on 14.02.2019.

Dasti is also permitted. sJ-
Member (Judicial)


